Kuldeep Sri#astava;

K-K. Srivastava, Rie o
Village and post - Basni, District Varanasi . =
By Advocate: My R.C. Srivastava
Versus
i Union of India, through its Ministry of Home
ATEAirs.  Now Delhi.
2. Director Intelligence Bureau, Minietry Of Home
REfairs ¥h HQ, Government of India, North Block,
New Delhij. | SR
3. Assistant Director Intelllgence Bureay Ministry of
_ Home Affajirs IB HO Government of India Block, New
f Delhi . ;
,r!. )
| 4 Joint Deputy Director Subsidiary Intelligence
Bureay Ministry of Home Affairs, Government of
India, Varanasj .
SIS Section Of Filecor: Subsidiery Intelligence Bureauy,
Ministry ©of Home Affairs. Government of - India.
Varanasj .
ResEnndentg
EI.Advecate-.Mr. R.D. Tiwarj
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2 Thé facts of the case may be sﬁﬁﬁ”
follows: =

It has been stated by the applicant that
father of the applicant had been working on the
posE. of ACT 0-I1/G Subsidiary Intelligence
Bureau (MHA), Government of India, WVaranasi.
During service period father of Ehe applicant
gdied on 23.01.2003 after long illness, death
gerklficate . is camnexure=1 dn compilation: EP:
BEEer the death, father of the applicant left
his wife (widow) and two sons. It has alse
been alleged that elder son of the deceased
employee is living separately, and entire
family after the death of deceased has been in
Lrdigent ‘condition as there is no sourcer ‘ol
livelihood. A representation was filed by the

applicant for compassionate appointment to the

e ger  son-ppplicant  on 18.02.200%. The

aﬁmwant ‘had possessed the M.A. degree in




tment. A memorandum was also sent

respondents for proficiency test

appointment on compassionate ground. But it

was cancelled without assigning any reason, and

nothing was stated correctly hence, the O.A.

8 Counter f;idauit as well as an Affidavit

was filed on behalf of the respondents .’ Tk Has
been alleged on behalf of the respondents in
EmedAfTi dayit dated 05.09.2010 that case of the
applicant was considered for appointment in
Intelligence Bureau, and the applicant-Kuldeep
Srivastava has already been appointed on
temporary basis to the POSt of Seeuriew
Assistant/Exe on compassionate ground  w.e. &
0d_62 . 2010 at Subsidiary Intelligence Bureau,

Varanasi, and due to this reason, 0.A. rendered

infructuous.

i

" T PR
g S Sl
AVARE S el | §

.....




dppointment letter has also been annexed. It
shews that the applicant had already been
appointed vide order dated 25012010 FE g
atee’ e Fact that none &= responding for the
appiicant Sinee then, and as the appointment
had already been previded to the applicant,
Renece T agree  with the argument of learned
ceunsel for the resSpordents Ehat E€he @ M 55

nNow rendered infructuous, and hence is 1liable

to be dismissed.

6. O.A. is dismissed as rendered infructuous
because compassionate appointment has already

been provided to the applicant. No cost.

(Justice g.d.
Member t




